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ar.an. 283().—E=eft woT yEy afafaaw 1999 (1999 &1 42) # 4mr 6 F: ST-ATT (2),
T 47 T IT-GTT (2) G T&T RAT AT TART FLd gU AT H 5 g Gt 6 qame 8 Fgefy
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2. Rffaw & dme-Geeft gz v&@y (sEa 0o @@ see) BfRemmeEet, 2000 (03 =2, 2000 #i
ATEE=AT . HHT.1/2000-37=1) H, &= 4 #, 39-fafa== () #,
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“(il) I e % TR TIaT TST GChTT &l 3T F IIEFd s ATIFRIT, Farerd TsT 9ehlT &
et 7, et e e @ T afFerh s & sferame =i w f aqafa @ asar 2
Fffamt ardr =iy 6T 399 ¥ v semEdad e g 9, qug-auT 1w e §% g
fafafde oat % srefiw, famT G & o8 e v & arfYrae +3 F Rro g gem

[+, HT./337/2015-374]

. . A, TET =T AETIaE®
g1 feroqur : gor AfREmTEEt 5 72, 2000 F @AM €. 384(31) F IRA GEEET TWIT F AW 11, wT 3,
3IU-E2 (i) § TR1T9ra i qeqeara Reforfaa grer sentera v it of—
ar.#1.. €. 207(31) 23 9T, 2004
ar.F. 5. 14(37) 5 S99, 2008
ar.F7.. 7. 551(37) 14 397Eq, 2013
ar.#1.. €. 488(31) 11 =12, 2014

RESERVE BANK OF INDIA
(Foreign Exchange Department)
(CENTRAL OFFICE)
NOTIFICATION
Mumbai, the 2nd March, 2015

Foreign Exchange Management (Permissible Capital Account Transactions) (Second Amendment)
Regulations, 2015

G.S.R. 283(E).—In exercise of the powers conferred by sub-section (2) of Section 6, sub-section (2)
of Section 47 of the Foreign Exchange Management Act 1999 (42 of 1999), the Reserve Bank of India
makes, in consultation with the Central Government, the following amendments in the Foreign Exchange
Management (Permissible Capital Account Transactions) Regulations, 2000 (Notification No. FEMA 1/2000-

RB dated 3" May, 2000) namely:-
1. Short Title & Commencement:-

(i) These Regulations may be called the Foreign Exchange Management (Permissible Capital
Account Transactions) (Second Amendment) Regulations, 2015.

(i1) They shall come into force from the date of their publication in the Official Gazette.

2. Amendment to the Regulation.—In the Foreign Exchange Management (Permissible Capital
Account Transactions) Regulations 2000 (Notification No. FEMA 1/2000-RB dated 34 May, 2000), in
Regulation 4, in sub- regulation (b),—

(i) the existing ‘explanation’ shall be numbered as (i) and
(ii) the following new explanation shall be added, namely:

“(i1) The Registrar of Chits or an officer authorised by the state Government in this behalf, may, in
consultation with the State Government concerned, permit any chit fund to accept subscription from
Non-resident Indians. Non-resident Indians shall be eligible to subscribe, through banking channel
and on non- repatriation basis, to such chit funds, without limit subject to the conditions stipulated by
the Reserve Bank of India from time to time”.

[No. FEMA./337/2015-RB]
B. P. KANUNGCQO, Principal Chief General Manager
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Foot Note: The Principal Regulations were published in the Official Gazette vide No. G.S.R. No. 384(E)
dated May 5, 2000 in Part II, Section 3, Sub-section (i) and subsequently amended vide:—

G.S.R. 207(E) dated March 23, 2004
G.S.R. 14(E) dated January 5, 2008
G.S.R. 551(E) dated August 14, 2013
G.S.R. 488(E) dated July 11, 2014

afgg=mT
e, 2 97, 2015

Foreft et weter (WiRa & aeR & At fawft srfRe g wisgfa &1 sia=or seram Fefw) (g @eiem)
faffgurastt, 2015
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ii. o FYRIT TSI H 3 YT i AE F A0 g |

2. AT 5 # Gga.—RRsh qur wEe (W T arge F e G s g wfagfy s sear
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IT-U7T (2) F 918, —
() “ATRT § FTgL T HaATEr T ARE..... | IRA ST ... “GHI-G9T T Rl § GHIE HISET

UTTITE 2A T TXETE 2B & T H [T [ohdT SITUAIT |

(i) TTUTE 2B F e AEferiEad T3 SU-0TRITE SIET ST, 9 —

“(2C) T AfFamT aT e wE % TR J9ET ST AT A A F e e
arfeaRTr T WifeFa e e | foer ol J19 % ofiT strcamaadig e 9% SAfHenT FT
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[+, THT./338/2015-37 4]

1. fF. FLA, T T AETATEH
g1 feoqufy : gor fAfRemmEet 8 72, 2000 F Ar.F.[. 7. 406(37) F IR AR I F 9 01 w3,
IT-ET () § TR ¥ qeorsara MAfertera gy genfera $ it o —

ar.#1.f. 7. 158(3r) fami 02.03.2001 ar.ar . @, 4(sr) R 02.01.2002
ar. 1.5, 7. 175(3r) o= 13.03.2001 ar.a1. 5. @, 574(%r) 3= 19.08.2002
ar.#1. . . 182(37) fa=T+ 14.03.2001 o157, 7. 223(%7) fa=TF 18.03.2003
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arFA. .
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ar.FLA. .
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arFLA. .
arET . H. 6
arELA. ", 7
arELA. ", 7
arELe. |, 7
arEr . E. 9
arEr . E. 9
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225(3r) fa=Ti= 18.03.2003
558(37) T 22.07.2003
835(37) fami= 23.10.2003
899(ar) faeT 22.11.2003
12(%r) f3=T=F 07.01.2004
278(31) faeri=r 23.04.2004
454(s1) T3 16.07.2004
625(37) famT 21.09.2004
799(%7) fa=T= 08.12.2004
01(¥7) fa=T=F 01.04.2005
202(3r) fa=ri= 01.04.2005
504(31) T 25.07.2005
505(3r) fams 25.07.2005
513(e1) faie 29.07.2005
738(%7) famT 22.12.2005
(31) fa=TF 19.01.2006
413(3r) T2 11.07.2006
712(37) a1 14.11.2007
713(37) a7 14.11.2007
37(=r) faT 29.11.2007
75(37) fa=T=h 05.08.2008
96(31) e 30.12.2008
851(31) fa=i 01.12.2009
341 (31) f=TF 21.04.2010
821(31) a7 10.11.2012
06(31) faeTs 03.08.2012
95(31) e 30.10.2012
96(31) fa=i= 30.10.2012
97(31) fa=i= 30.10.2012
45(3r) femi 31.12.2012
46(31) famri 31.12.2012
38(s1) feet 22.01.2013

ar.#1.+. .
arEL. ", 5
arEr . E. 3
arEr. E. 3
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arFLA. |, 6
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arFrA. .
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515(37) fa=ie 30.07.2013
32(31) e 05.08.2013
41(3r) fa=7= 28.05.2013
44(3r) a7 29.05.2013
95(%7) fa=T=F 01.04.2013
93(31) == 21.06.2013
91(31) e 04.09.2013
96(37) fawi= 06.09.2013
97(31) fa=T= 06.09.2013
81(z1) fa= 11.10.2013
82(31) fa== 11.10.2013
18(3r) f=Tr 31.12.2013
05(31) e 30.12.2013
83(s1) fat= 11.10.2013
89(s1) fa= 19.03.2014
90(sr) feet= 19.03.2014
70(31) e 07.04.2014
61(31) fam= 27.05.2014
70(37) feT 30.05.2014
71(31) feF 30.05.2014
35(31) feT= 08.07.2014
00(31) e 12.06.2014
436(3r) fi=TF 08.07.2014
487 (31) f=i 11.07.2014
632 (31) fa=i= 02.09.2014
798 (31) fa=i= 13.11.2014
799 (31) =T 13.11.2014
800 (31) fz=T 13.11.2014
829 (31) f=T 21.11.2014
906 (31) fami= 22.12.2014
914 (31) f2=T+ 24.12.2014
(1)

30 (1) feiF 14.01.2015
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NOTIFICATION
Mumbai, the 2nd March, 2015

Foreign Exchange Management (Transfer or Issue of Security by a Person Resident outside India)
(Second Amendment) Regulations, 2015

G.S.R. 284(E).—In exercise of the powers conferred by clause (b) of sub-section (3) of Section 6 and
Section 47 of the Foreign Exchange Management Act, 1999 (42 of 1999), the Reserve Bank of India hereby
makes the following amendments in the Foreign Exchange Management (Transfer or Issue of Security by a
Person Resident outside India) Regulations, 2000 (Notification No. FEMA 20/2000-RB dated 3 May, 2000)
namely:—

1. Short Title & Commencement:—

(i) These Regulations may be called the Foreign Exchange Management (Transfer or Issue of
Security by a Person Resident Outside India) (Second Amendment) Regulations, 2015.

(i1) They shall come into force from the date of their publication in the Official Gazette.

2. Amendment to Schedule 5.—In the Foreign Exchange Management (Transfer or Issue of
Security by a Person Resident outside India) Regulations, 2000 (Notification No. FEMA 20/2000-RB dated
3" May, 2000), in Schedule 5, in paragraph 2, after sub-paragraph (2),

i.  The existing paragraph 2A starting with the words, “A person resident outside India” and
ending with the words........ “from time to time” shall be renumbered as paragraph 2B.

ii.  After paragraph 2B, the following new sub-paragraph shall be added, namely:

“(2C) A Non-resident Indian may, without limit and on non-repatriation basis, subscribe to
the chit funds authorised by the Registrar of Chits or an officer authorised by the State
Government in this behalf, provided such subscriptions are made through normal banking
channels.”

[No. FEMA./338/2015-RB]
B. P. KANUNGCQO, Principal Chief General Manager

Foot Note:-The Principal Regulations were published in the Official Gazette vide G.S.R. No. 406(E) dated
May 8, 2000 in Part II, Section 3, Sub-section (i) and subsequently amended as under:—

G.S.R. No. 158(E) dated 02.03.2001 G.S.R. No. 201(E) dated 01.04.2005
G.S.R. No. 175(E) dated 13.03.2001 G.S.R. No. 202(E) dated 01.04.2005
G.S.R. No. 182(E) dated 14.03.2001 G.S.R. No. 504(E) dated 25.07.2005
G.S.R. No. 4(E) dated 02.01.2002 G.S.R. No. 505(E) dated 25.07.2005
G.S.R. No. 574(E) dated 19.08.2002 G.S.R. No. 513(E) dated 29.07.2005
G.S.R. No. 223(E) dated 18.03.2003 G.S.R. No. 738(E) dated 22.12.2005
G.S.R. No. 225(E) dated 18.03.2003 G.S.R. No. 29(E) dated 19.01.2006
G.S.R. No. 558(E) dated 22.07.2003 G.S.R. No. 413(E) dated 11.07.2006
G.S.R. No. 835(E) dated 23.10.2003 G.S.R. No. 712(E) dated 14.11.2007
G.S.R. No. 899(E) dated 22.11.2003 G.S.R. No. 713(E) dated 14.11.2007
G.S.R. No. 12(E) dated 07.01.2004 G.S.R. No. 737(E) dated 29.11.2007
G.S.R. No. 278(E) dated 23.04.2004 G.S.R. No. 575(E) dated 05.08.2008
G.S.R. No. 454(E) dated 16.07.2004 G.S.R. No. 896(E) dated 30.12.2008
G.S.R. No. 625(E) dated 21.09.2004 G.S.R. No. 851(E) dated 01.12.2009

G.S.R. No. 799(E) dated 08.12.2004 G.S.R. No. 341 (E) dated 21.04.2010
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G.S.R. No. 821 (E) dated 10.11.2012 G.S.R. No. 805(E) dated 30.12.2013
G.S.R. No. 606(E) dated 03.08.2012 G.S.R. No. 683(E) dated 11.10.2013
G.S.R. No. 795(E) dated 30.10.2012 G.S.R. No. 189(E) dated 19.03.2014
G.S.R. No. 796(E) dated 30.10.2012 G.S.R. No.190(E) dated 19.03.2014
G.S.R. No. 797(E) dated 30.10.2012 G.S.R. No. 270(E) dated 07.04.2014
G.S.R. No. 945 (E) dated 31.12.2012 G.S.R. No. 361(E) dated 27.05.2014
G.S.R. No. 946(E) dated 31.12.2012 G.S.R. No. 370(E) dated 30.05.2014
G.S.R. No. 33(E) dated 22.01.2013 G.S.R. No. 371(E) dated 30.05.2014
G.S.R. No. 515(E) dated 30.07.2013 G.S.R. No. 435(E) dated 08.07.2014
G.S.R. No. 532(E) dated 05.08.2013 G.S.R. No. 400(E) dated 12.06.2014
G.S.R. No. 341(E) dated 28.05.2013 G.S.R. No. 436(E) dated 08.07.2014
G.S.R. No. 344(E) dated 29.05.2013 G.S.R. No. 487(E) dated 11.07.2014
G.S.R. No.195(E) dated 01.04.2013 G.S.R. No. 632(E) dated 02.09.2014
G.S.R. No.393(E) dated 21.06.2013 G.S.R. No. 798(E) dated 13.11.2014
G.S.R. No. 591(E) dated 04.09.2013 G.S.R. No. 799(E) dated 13.11.2014
G.S.R. No. 596(E) dated 06.09.2013 G.S.R. No. 800(E) dated 13.11.2014
G.S.R. No. 597(E) dated 06.09.2013 G.S.R. No. 829(E) dated 21.11.2014
G.S.R. No. 681(E) dated 11.10.2013 G.S.R. No. 906(E) dated 22.12.2014
G.S.R. No. 682(E) dated 11.10.2013 G.S.R. No. 914(E) dated 24.12.2014
G.S.R. No. 818(E) dated 31.12.2013 G.S.R. No. 30(E) dated 14.01.2015
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